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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH : MNEW DELHI

C.C.P. 232/91 in ~ DECIDED ON : 27.1.1992

O.4A. 67/91

XK. L. Raghavan ' oo Petitioner
Vs,

P. Vaitheeswaran & Anr. ;.. Respendents

CORAM

THE HON'BLE MR. JUSTICE V. S. MALIMATH, CH AIRMAN
THE HON'BIE MR. P. C. JAIN, MEMBER (&)
Shri R. K. Kamal, Gounsel for Petiticnar

shri 0. P. Kshatriya, Counsel for Respomdents

(Hon'ble kr. Justice V. S. Maliwath, Chairman) :

We had given iiberty to the respondents to move the
Tribunal for exemption frem personal appeararce provided
the directions are cemplied with., Accerdimgly, a statement
is made that the erder has been duly'cemplied with and
exemption frem personal presence is prayed fer., On a
perusal of the reply we are satisfied thst an honest
effort has been made to cpmply with the directien, Herce,
we exempt the respendents from personal preserce and
drep these proceedings without prejudice te the right ef

the petitioner to seek gppropriate remédies in the event
| of the petiiiener having a grievance in regard te the’
accuracy of the calculatiens made by the respendasnts
in regard te payment ef different amouats. C.C.P. is
disposed of and the rule is dischgarged,

M.P. filed by the respondeats in the Court teday alse

stands dispesed ef. <é2f;gﬁ)2/{~uléfél§“
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